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r BoPuNo.
APPLICANT Us RES PONDENTS.
Skt LML KnnSwna The Supdt of Post Offices, Bangalore
To Sub-Division, B'lore & 2 Ors

1. Shri Y,M, Krishna
Group 'D' Official
Chamarajapet Post Office
Bangalore - 560 018

2. Shri m. Raghavendra Achar
Advocats
1074-1075, Banashankari I Stage
Bangalore ~,560 050

3. The Superintendent of Post Offices
Bangalore SJb-Division “
Bangalore ' :

4, The,Director of Postsal services
Karnatakk Circle
Bangalere

5, The P & T Board.
Ministry of Communications
New Delhi - [110 001

6. Shri m,s, Phdmarajaiah
Central Govt, Stng Counsel
High Court Buildings
Bangalore - 560 001

Subjects SENDING COPIES OF ORDER PASSED BY THE BENCH

L Please find enclosed herewith the cooy of ORDER/SE%W/
: TRODESIN X EROER passed by tHis Tribunal in the abdve said application

on - 13-11_- RECE\VE \Ogm/} gﬁ/ﬁ?
Diary - o‘({-&\ X&r]
N
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DAT<D THIS THE 13TH DAY OF NOVEMBER, 1987
Hon'ble Shri P. Srinivasan, Member (A)

and
Hon'ble Shri Ch, Ramakrishna Rao, Member (3)
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APOLICATION NO. 97/1987

Shri Y.M. Krishna,

S/o Shri M. Y=llaopa,

Groun-D Official,

Chamarajanst Post (ffice, ,

8809%,92&3; { s Ly e ADpllcant

(Shri M.Raghavendrachar, Advocate)
V.

1. The Superintendent of Post Offices,
Banyalore Sub-Division,

Bangalore,

2, The Director of Postal Services,
Karnataka Circle,
Bangalore.

(S P Rt ¥ .
3, P & T Board, Ministry of

Communications,
New Delhi, . cove Resnondents.

(shri M.S. Padmarajaiah, SCGSC)

- This asoplication having come up for hearing to-day,
Shri P. Srinivasan, Hon'ble Member'(A) made the follouwing:
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The apolicant who was workiny as a Postman in 8znyalore

“wgas orocseded against in a denartmental inquiry, the charyge

levz=lled ayainst him beiny that he had not effected nayment
of a money order to the paysze, thoujh he showed the amount
as having been paid. Subszguantly, he pzid back the amcunt.

In the discislinary proceedings, the Disciplinary Authority
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by order dated 1/4.11.1985 imposed the pehalty of reduction
”to the louer oost of Grouo=-D with imnediate |[effect until he
is found fit after a period of 3 years from |the date of

this order to be restored to the hiuher post| o f*Postmant'’,

In an appéal filed by the applicant, the Apoellate Authority
by order dated 2,1.1986 reduced the penalty o reduction to
tne lower post feor a oeriod of 2 years inste

d of 3 yesars,.

I

The applicant thereuocn moved the Member (Pelsonnal) Postal
Services Board ('Board') for revieuw of the o%ders of the
lower authorities. The Board rejected the annlication and
confirmed the order of the Appellate Authoritly. In this
aojlicatlon the aoonlicant contends that the punishment uas

disprooortionately excessive to the chargye of| which he uas

found guilty.

2, Sri M. Raghavendrachar, learned Counsel for the
anplicant submits that the amount of the money order of
uhich the apalicant did not effect payment was only R,100-00,
He had subseguently made good the amount. Taking into
account ths circumstances in which the applicant did not

effect nayment of the amount to the payee on the specified

date, the authorities should not have imnosed such a ssvere
punishmsnt. He also urges that the apslicant laving been
recruited as a Lroun=C official he could not bl way of

dunishment be reduced to Groupn=-D, for this praoposition he

relies on a decisicon of the High Court of Karnataka.

43, Sri Padmarajaiah, learned Senior Central| Government
Standiny Counsel submits that .non-nayment of a money order

to the payes is a seriocus offence and in fact the respondents
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had bezen sympathetic in not imposinyg more severe ounishment
on the anolicant. There was nothing preventing the res=-

pondents fron reduciny the ran« of the applicant to a post

pelou the one o whizh hz was recruited by way of punishment.
He reliess on Rule 103 of the Posts and Tel=2,raphs Manual

Vol.III.

4, Je have cocnsidersd ths matter carefully., WJe have no
doubt that the char_e levallsd against the applicant was |
~of
indeed a serious one. Non-dispursement/tne amount of a money
order to “he payee anounted to a temdorary misaporopriation
of money. It is on record and a concludead fact that the
apnlicant suoszjuently reoaid the amount thus admitting its
non-disbursement in tne first instance. It is also noted
that the aaalicant himself out the sigjnature of the payee
on the money order. In vizuw of all this the nature of tne
offence is ind2ed scriocus. The apnlicant, therefore,
dzs=2rved morz2 than nominal sunishm-nt. The authoritizs have
indeed oeen symalathsatic in reducinyg his rank to the grade
immadiately below tne cne in which he was working. Ye have
serused Fule 103 of the Pocts and Taleyrashs Manual Vol.III
' and are satisfied thai as a mz2asure of ounishment a
Governmnent servant can ce recucesi tc a Jost below the one
to which he was recruited. Ue understand the period of
aJunishment imposed has, Dy nou, exnired and the applicant

is eligiole to be considered for promotion to Group-C.
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5. In the result, we dismiss this aoplication. Parties

tpo pear LheiT ocwn CoStse.
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